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Present s Hon'ble Mr.D.Purkayasthas Judicial Menb er.
. Hon'ble Mr,G.S. Mingdr Administrative Memb er.

Se MACHARYA & ANOTHER
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, . 3| UNION OF INOIA & ORS,

For the applicents s M.8.P.Sahas counssl,

For the“ respndents : M, MRdhusudan Banerjee» counsel.
! ' Mr.R. M ROy chowdhurys counsegl.
(for Metro Railuay)

Nt.P.K.Arotm coun sgl (fﬂt Easterﬂ Railway,)o

ORDER

DePurk ayasthas J, M

_ He:_ard ld,counsel for both the parties. This is an applica.
tion for restoration of 0,AR,520 ef 1997 after satt ing the erder
of dismigsal dated 19.4.1999s passed by this Tribunal in the G.A,
We have algo gme through the spplication Por restoratien.

2. e are satisfied that there is sufficient cause for restera.
tion of the O,A, Accerdinglys the erder of dismissal dated

19.4, 199§ pasSed in 0,A,520 of 1997 is hereby set aside end the
0.A. is restored to its original file and number. The G.A. be
listed for hearing on 30.11.1999.

3. The MA. stends disposed of, No erder is passed as to

costs, g
\
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(G.S.Fhinm (D.Purkayastha)
Admin istrative Member ‘ Judicial Mgnbegr
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